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DR, 3, CHANDRASEKHAR | We do
not know what we can do; we can In no
way stop people who may be speaking
against the policy of the Government but
we shall see that they do not interfere In
the activities of other persons who want to
came and avail of the services that the
Governments provides for them. (Inter-
ruptions).

MR. SPEAKER : Are you thinking of
family planoiog among the Members of
parliament also ? Next question,

Suoggestions regarding fixing a Ceiling
on Urban Property
SHRI RAM KISAN GUPTA :

SHRI P, C, ADICHAN :
SHRI DEORAO PATIL 1

%1237,

Will the Minister of FINANCE be
pleased to state ;

(a) whether the State Governments
have sent thelr suggestions regarding fixing
a ceiling on urban property In the form of
land and buildings;

(b) if so, whether these have been exa-
mined; and

() at what stage the question of cell-
ing is at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL P, C,
SETHI) : (a) The replies recelved so far
from the State Governments are, by and
large, of an ioterim pature informing that
they are getilog the matter examined,

(b) Does not arise,

(c) A Working Group was set up in
December, 1969 to examlne various espects
of the question of ceiling on urbao prop:rty,
The report of the Working Gruoup has bsen
received and is uoder consideration of
Government,

APRIL 27, 1970
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SHRI P, C. SETHI : We have recently
recelved a report from the working group.
This has come and Is being examined by
the Cablnet. Uhaless it is considered by the
Government it would be difficult to divulge
detalls of the worklog group report.
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whether the State Government have sent
their suggestions.
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SHRI P, C, SETHI: The Prime Minister
wrote a letter to all the Chlef Ministers on
20 February 1970 with regard to this matter
and so far we have received replies from
11 States. The Chief Minister of Jammu
and Kashmir, M.P., Tamil Nadu, Punjab,
H.P. Kerala, Mysore, Tripura bhave sent
interim replies acknowledgiog the Prime
Minister’s letter. The Chief Ministers of
U.P, and Goa have supported this scheme
Other State have not yet preplied to the
letter,
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SHR1 S. KANDAPPAN : Since the
Government is already committed to bring
in legislative measures to enforce ceiling on
urbon property, in order to expedite legisla-
tion, bave they sent the reports of the study
team that s in their possession to all the
Stale Governments so that they may be able
to study the problem with the help of that
report and make thelr own recommendations
to the Government 7

SHRI P. C, SETHI : After the study
group’s report has been examined by the
Cablnct we shall consider this point.

SHRI S. KANDAPPAN 1 This report
that is in the possession of the Central
Government would help the States to for-
mulate proposals before the Centre comss
toa concluslon if it is sent to the State
Governments,

SHRI P, C, SETHI : The Cabinet s
looking iato it and we shall consider this

suggestion,

SHRIE, K, NAYANAR : [ want to
know whether eleven State Governments
have sent their reaction to the suggestion of

VAISAKHA 7, 1892 (SAKA)

Oral Answers 22

twenty years. Just Hke it this will also
continue to be a lukewarm policy of the
Government,

SHRI P, C, SETHI : Sir, the very fact
that we hdve taken it up with the State
Governments shows our anxiety to go
through this legislatlon as early as possible,
but it is difficult to fix the target date in
this matter.

SHRI R, BARUA: The position
differs from State to State, particularly in
view of the regional imbalances. For
instance, the same factor which applies to
one city will not apply to a chy like
Bombay. Therefore, may I know whether
the Government Is also taking thar aspect
into consideration in coming to a declsion
when they come to legislate om urban

property 7

SHRI P, C. SETHI : It is a matter of
detail which will have to be gone into when
we actually come to the decision on the
reports received,

SHRI V. KRISHNAMOORTHI 1 Sir,
a celliog on urban property is a duty of the
Central Government and the Prime
Minister has written a letter to the Chiefl
Ministers to implement it without having
the Coostliution amended as far as the
fundamental rights are concerned. I want
to know from the hon, Prime Minister in
what way the Scate Chief Ministers or the
State Gover are expected to bring
about a celling on urban property and what
is the assistance glven by the Central
Government for the implementation of the
celling on urban property 7

SHRI P. C. SETHI : We have to send
this matter to the State Governments, and
in the light of the legal opinion obtained
this matter would have to be dealt with
under ariicle 252 of the Constitution, and
if legislatlon has to he undertaken on that
basls, We have to write to the State

the Prime Minister, Are the Gov

fixing any target date or time to introduce
a scheme for implementing the ceiling cn
urban property because land reforms
legislation had contioued during the last

Go ts and we are solicitng their
views,

SHRI V., KRISHNAMOORTHI 1 Sir,
it infringes the fundamental rights under
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Article 19 of the Constitution, How are
the State Governments cxpacted to reply ?
(Interruption)

MR. SPEAKER : He is replylng to it.

SHRI P, C. SETHI: That is why we have
written to the Chief Ministers soliciting
their views on this matter, Some of them
have appolated Study Groups. They are
further examlning it, and afier hearing
from them. and after examining the working

group report, we shall coms to some
finality about it.
SHRI SRADHAKAR SUPAKAR :

May 1 know if elther after the report or
after consulting the State Governments, the
Government of India had thelr own examina-
tion of this problem from the Constitu*ional
and legal standpoints and, if so, what Is the
conclusion thereon 7

SHRI P.C. SETHI: I  Thavs said
that according to the legil opinion obtalned
by us, this matter will have to b: dealt with
with according to article 252 of the Consti-
tation,

SHRI CHINTAMANI PANIGRAHI :
It is good that the Ceatral Goveroment is
taking very serlous steps to Implement it.
But may I know from the hon, Minister,
from the interim replies that the Govern-
ments of the States have glven, whether
they have suggested any celling accordlng
to their fiodings arislag from the iaterim
report,

SHRI P, C, SETHI : As I pointed out,
some of the State Governments have sent
interim replies ; some have appolnted
working groups and some are further going
to examine 1t, Oaly (wo State Governments

APRIL 27, 1570
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SHRI CHINTAMANI PANIGRAHI1
Sir, I wanted to know whether the State
Governments have given any suggestions
about the ceiling In the interim report,

MR. SPEAKER 1 Order,
replied to It,

order, He

Chandigarh Compensatory Allowanee to
Central Governmeat Employees

*]238. SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Central Government
employees statloned at Chandigarh were
given Chandigarh C mpensatory Allowance
some years ago;

(b) whether it Isa fact that the same
has been withdrawn on the ground that the
State Government had withdrawn it for its
employees;

{c)whether it s a fact that th: State Go-
vernments have now restored th: Chandi-
garh Compensatory Allowanze and 1f 50,
whether it will be restored in favour of the
Ceatral Government employees also ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Yes, Sir. Special compensatory
allowance at 1219/ of basic pay was granted
to Central Governmznt employees posted at
Chandigarh w.e.f. 1st December, 1954,

(b) Mo, Sir, The allowance was with-
drawn from Central Government employees
at Chandigarh gradually over a period from

have broadly concurred with the sch

It is not possible for me to give the
details of the letlers which we havereceived
from the Chief Ministers. Of course, two
of the State Goveroments —Uitar Pradesh

and Goa —have broadly concurred with the

scheme,

MR, SPEAKER : Shri  Chand

Goyal,

Shri

1.1.62 to 1.1.64, This was done bzcause the
conditions which had originally necessitated
the grant of the allowance had ccased 10
exist.

(c) aud (d). The QGoveram:znt of Pun-
jab Issued orders withdrawiog the allowance
from 1.4.63, but had subsequeatly recinded
the same. The question of restoring the





